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[MADAM SPEAKER in the Chair]
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... (Interruptions)
MADAM SPEAKER: Question Hour. Q. 281, Shrimati Harsimrat Kaur Badal.
... (Interruptions)
11.0 % hrs
At this stage, Shri K. Chandrasekhar Rao and Shrimati M. Vijaya

Shanthi came and stood on the floor near the Table.

... (Interruptions)
ST WA & AT AT ST |

.. (cgagm)

A FEGTT : HUAT, U DIl dcAsy |
... (cgaym)
MADAM SPEAKER: Shrimati Harsimrat Kaul Badal, your Supplementary

please.

... (Interruptions)
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11.01 hrs.
MADAM SPEAKER : Q.No.281, Shrimati Harsimrat Kaur Badal.

(Q. 281)
SHRIMATI HARSIMRAT KAUR BADAL : Madam, due to the rising costs of
inputs, the farmer for his sheer survival has to ensure the highest yield possible
from his field. For this reason, pesticides are being widely used by the farmers all
over to kill insects and pests... (Interruptions)
£ faw] ug v : HEET, A% agd 9 w2l ()
MADAM SPEAKER: Yes, it is a very serious matter; and I will give you a chance
in the ‘Zero Hour’. Now, please take your seat.

... (Interruptions)

e HEeAn : fAw] ug ¥ S, MUt vy 9gd WWR | # PR U)W MUST drer B
T | 37 MU 98 MY AR D! Al A |

.. (erET)
2 dots UR: HEIGAT, B9 Aieq e 2. (Fagm)
A& HEIGHT : Vol PHAR Sfl, 89 ATYHT W YR TR H THIA S < 3R I FHY 3777 3701
e ersm|

.. (eraE)
SHRIMATI HARSIMRAT KAUR BADAL : So, Madam, these pesticides, which
are being used by the farmers to ensure high yield of their crops, there is no doubt
and the research has also proved that these pesticides are as harmful for human
beings as it is for the eco system.

So, Madam, there is a growing use of pesticides today in our country.
Wherever these pesticides are used, it is proven that over 90 per cent of the
pesticides get mixed in the soil and water, contaminating the entire water bodies as
well as the soil. This is also one of the reasons for the rising cases of cancer that is

spreading in our country.
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Madam, in my State, in the Malwa belt of Punjab, it is found that the
content of pesticides in the blood samples of the farmers is so much higher than
anywhere else in the world. In fact, even the milk of lactating mothers has
residues of pesticides. There are uranium contents in the hair of children as well.
So, all this indiscriminate use of pesticides and no control over it, is leading to
hazardous problems in the health of human beings. The flora and fauna, and the
entire eco system are getting spoiled. There is a rising spread of all these diseases,
which are being caused. This indiscriminate use of pesticides is getting the flora
and fauna, and the entire eco system being harmed. There is, obviously, nobody,
which is looking into the indiscriminate use and harmful side effects of these
pesticides. If there is a body, it is obviously not being implemented the way it
needs to be implemented... (Interruptions)

MADAM SPEAKER: Just one minute.
3T JFU-3TT RIFT W Tl S| § YT Y& H 3MUD! qrer DT q9d < 1|
.. (orTE)
Jrezmel wREdT ¢ AN &, ISR 19 S, # SUd! I TR H dem & 99T § G

... (Fagm)

MADAM SPEAKER: Yes, Shrimati Badal. Do not be so long in your
Supplementary.

SHRIMATI HARSIMRAT KAUR BADAL : Madam, I just want to know from
the Government. Do they plan to have some dedicated body, which looks into this
legislation and strict implementation of laws, and which creates some awareness at
the ground level for the farmers to realize the side affects of the pesticides? Will
they ensure the implementation of these laws and the bodies so that for the future,

these things can be arrested and we do not have to face these harmful effects?
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SHRIMATI JAYANTHI NATARAJAN: Madam, the hon. Member has raised a
very important question. She is absolutely right that the indiscriminate use of
pesticides and weedicides just lead to tremendous health and environmental
hazards all over the country. E

The hon. Member referred to the Malwa region of Punjab. We actually
have the details for the Malwa region itself. I would like to inform the hon.
Member that the Punjab Agricultural University had collected samples of food in
the Malwa region, and out of a total 162 vegetable samples, residues over the
permissible limit were detected in five.... (Interruptions) Ground water sample
and wheat flour sample were taken. Although the extent is not as much as the hon.
Member says, there was considerable pesticide leading to health hazards in this
area.

Madam, the issue of weedicides and pesticides is something which is a
crosscutting issue. ... (Interruptions) It is not just that the Ministry of
Environment which is responsible for this. It is something that is concerned with
the Ministry of Chemicals and Fertilizers, Ministry of Health and the Ministry of
Environment. ... (Interruptions) However, the Government does not leave it to
chance. While the Ministry of Chemicals and Fertilizers strictly monitors those
pesticides which are allowed to be registered and used in the country, it is actually
the Ministry of Health which monitors the health, whereas the Ministry of
Environment looks at the water samples, looks at the ground water and looks at all
the contamination that happens.... (Interruptions)

For example, monitoring of pesticides in surface water is conducted in 10
States. Ground water is monitored in seven States and the water quality
monitoring is carried out in 2500 stations in 28 States all over the country....

(Interruptions)


rep133_11
ontd by b1.e 
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Efforts being taken by the Government to prevent this are the use of bio-
pesticides and a new concept called, Integrated Pests Management which
encourages the use of bio-pesticides and firmly rejects and phases down the use of

harmful pesticides as referred to by the hon. Member.... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 11.20 a.m.

11.07 hrs

The Lok Sabha then adjourned till Twenty Minutes
past Eleven of the Clock.
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ORAL ANSWERS TO QUESTIONS..... Contd.
11.20 hrs

The Lok Sabha re-assembled at Twenty Minutes past
Eleven of the Clock.

(Madam Speaker in the Chair)

MADAM SPEAKER: Hon. Member, please ask your supplementary question.
... (Interruptions)

11.20 % hrs

At this stage, Shrimati M. Vijaya Shanthi and Shri K. Chandrasekhar

Rao came and stood on the floor near the Table.
... (Interruptions)

SHRIMATI HARSIMRAT KAUR BADAL : Madam, the Minister says that the
situation is not as alarming as I have made it sound. But, I would like to say that it
is a known fact that pesticides produce cancer. When the national average is 100
cancer cases per lakh population, in my constituency alone it is 134 cases, besides
the other suspected ones, which is four times the amount. Like I said, if you look
at the blood samples of farmers or the milk of lactating mothers, the quantity of
pesticides found in that is very high and even in the hair samples of children, high
quantities of uranium has been found there. All this goes to prove that the situation
is highly alarming. I did not get an answer in her first reply as to whether there is
going to be some regulatory body, which is going to look into creating awareness,
creating legislation and looking into the implementation of those legislations so
that this toxicity can be controlled. ... (Interruptions)

The second question I want to ask is that it is a fact that the children are
more prone to the toxicity of all these things because they get it absorbed through
the skin at a much higher level, which leads to all kinds of comas, seizures and

many other problems. It is a fact that if we look at the effluent treatment going into
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all our water bodies of Ganga, Yamuna, Brahmaputra. Cauvery and others, they
have become very toxic. This is a very serious issue leading to health hazards.
Even in my constituency, all those 14,000 acres of land, due to water logging of
brackishness and saline water, has been rendered uncultivable and the water is
severely contaminated. Dose the Government plan to give some grants through the
Ministry to clear up this 14,000 acres of land, where water logging is a serious
issue, affecting the health, the flora and fauna and ecosystem, and mitigation for
the future? ... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): As the hon. Member
wanted to know as to whether there was any regulatory body, I would say that
there are three regulatory bodies. One regulatory body is under the Ministry of
Chemicals and Fertilizers and that is called the Central Insecticides Board. The
approval for the use of pesticides and new formulations to tackle the pest problems
to various crops is given by the registration committee, which is also under the
Ministry of Agriculture. The Ministry of Health and Family Welfare monitors
pesticides whereas environmental issues are with the Ministry of Environment.
For the use of pesticides, the legislation is governed in the Ministry of
Environment. There is the Environment (Protection) Act, under which any
instructions can be issued. So, the threat either to water bodies or flora and fauna
can be successfully managed.

Hon. Member must be aware that there is a Stockholm Convention and
India is a signatory to it. Under the Stockholm Convention, use of 12 highly
hazardous chemicals has already been banned. All those 12 pesticides, except
DDT, which is required in India for certain purposes and for a very limited amount,
are already banned within the country. Endosulfan has been banned by the
Supreme Court of India. Apart from those, for the pollutants known as Persistent

Organic Pollutants, which are the ones which create problems and about which the
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hon. Member is talking about, we are taking steps to ensure that those are slowly
phased out. So, we are taking the situation very seriously.

Hon. Member asked about the water logging. That will not come under the
mandate of Ministry of Environment. However, 1 am sure that the Government
will take note of this and if there is any provision under any Ministry, certainly
they will look at it. However, after this is over, if there is any remediation that can
be done by the Ministry of Environment and Forests within its mandate, [ would

like to assure the hon. Member that we will look into it. ... (Interruptions)

MADAM SPEAKER: I want to say something to you. Please go back to your
seats.

... (Interruptions)
MADAM SPEAKER: Please keep quiet for a minute. I have to say something to
you. Would you go back to your seats? In the Question Hour I am saying
something to you, I am responding to what you are saying. Please go back. I
cannot say anything unless you go back to your seats.

... (Interruptions)
MADAM SPEAKER: Please do not argue. Just go back, I want to say something
to you.

... (Interruptions)
11.26 hrs

At this stage, Shri K. Chandrasekhar Rao and
Shrimati K. Vijaya Shanthi went back to their seats.

MADAM SPEAKER: I just want to tell you that if you want, you can raise your
matter for a minute. Even during the Question Hour, I am making a special
concession. You can raise it. After that, we will continue with the Question Hour.
You can do that very briefly, please.

... (Interruptions)
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SHRI L.K. ADVANI : Are you setting a precedent, Madam? Is it a precedent?
MADAM SPEAKER: I would say that this is not to be taken as a precedent ever
again. But, since there is a lady involved and there is a person with a very frail
health and they are just going on and on, I am allowing it. Very briefly would you
just make it in half-a-minute? I do not think I should be doing a thing like this in
the Question Hour.

... (Interruptions)
MADAM SPEAKER: I requested you to make it in Zero Hour. Would you wait
till the Zero Hour?
SHRI K. CHANDRASEKHAR RAO : Please give me a chance. Let me say.....
(Interruptions)
MADAM SPEAKER: Yes, then you wait till the Zero Hour. There is a certain
objection.

... (Interruptions)
SHRI K. CHANDRASEKHAR RAO : Madam Speaker,...... (Interruptions)
et WRGAT : MY FT WS B MY? MY 98 WYl Please sit down. I think it would be
better if you just wait for a little while and say what you have to say in the Zero

Hour. That is the consensus of the House. Please speak at that time.
(crgar)
S &. FSUER WG : el WRIGAT, H YD GAIE <l § [P YT qgT Al DT qHY {0
ERGEEIE)
3TeAE WEIGHT : SIb ©, A 37 SN TR H 37U a1 iyl
N &. dgER W@ : deu, #1 IWl A B Hel & T8l ol..(FAYH) T PO bl 8 el

2l... (cgaeT)

JeTeT FEGAT ¢ 3G 3MY 46 MgV
... (c@agm)
3t &, FSUER @ ; HSH, PO Al Hed Q]| U TS Al bed QL. (Sagr)

3eTET ARIGAT : 31T FHUAT BB §6 87|
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.. (orTE)
S &. ISER @ : HSA, IR AU FHY A1 § A1 Al SIRTg L. (SFaem)
MADAM SPEAKER: Let me control the House.
sft &, dg9ER W9 ARG, Ud e & forg @1 drem Qv L. (sraem)

e AEAGAT : 3T AN 98 WY, Hifh I Jhet § FeAT ffaR =el 2

oft &. TEIER @ ; N O, Tl D IR H WHR 7 56 g1 ¥ g9 BT O Il U8
3reaT foam o & TeTaT IS G| B T I AT T e a1 2 3R TR A
FHEM & AT AT MR FA S pEd € 5 SN g A A o 8, S S T8 ®
TSI L. (@raer) S faT gar &1 gaeil 7 s @l Bl 3 9% BR | STl
AN YAT3i 7 AT B 2 ... (FIeT)

MADAM SPEAKER: All right. Nothing else will go on record. Now, Shri P.C.
Chacko.

(Interruptions) ... ~
11.29 hrs

At this stage, Shri K. Chandrasekhar Rao and
Shrimati K. Vijaya Shanthi left the House.

... (Interruptions)

* Not recorded.
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SHRI P.C. CHACKO : The hon. Minister has given the reply that pesticides and
the insecticides control is with three different Departments —Department of Health,
Department of Environment and also Department of Agriculture. This answer
leads to a more complicated situation. I would like to invite the attention of the
hon. Minister to the endosulfan tragedy in Kerala. Over a period of 25 years,
endosulfan, a very lethal pesticide, has been spread through helicopters from the
skies. The entire water body is contaminated. It is leading to genetic problems.
There are hundreds and hundreds of people who are living a life as good as dead
and there is no control, no quotient. The Minister said that it is the concern of
Agriculture Ministry, Health Ministry and Environment Ministry. The previous
hon. Member also pointed out that the entire water body is contaminated. The
Minister said that farmers are advised to use registered pesticides at a
recommended dose. If it is used beyond the prescribed dose, who is controlling it?
I would like to know whether the Government will form coordination
among three different administrative Ministries. The Minister has also said that the
Supreme Court has banned the use of endosulfan. Today endosufan is being used
widely in many States. In Kerala the Government has banned it, but one State
banning endosulfan will not solve the problem. The water bodies are
contaminated. The neighbouring States are still using Endosulfan, which is the
cheapest pesticide available. The farmers are still using it, and it is no moderate
use. Hence, it is affecting nature; human beings; and the entire flora and fauna.
What effective steps the Government will take to coordinate with the
various Departments and put effectively the ban imposed by the Supreme Court in
practice? How the human lives can be saved from the indiscriminate use of the
pesticide?
SHRIMATI JAYANTHI NATARAJAN : Madam, I appreciate the concern of the
hon. Member. Endosulfan is indeed an extremely serious problem. As we are all
aware that in the District of Kasargode from 1978 till 2001 the aerial spraying of

Endosulfan on the cashew plantations took place, and from as early as 1979 there
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were very horrific issues in relation to the health, particularly, of children. This is
something that the entire nation is very seriously concerned about. The
Government of India and the Government of Kerala have appointed more than 11
Commissions to inquire into the issue.

I appreciate the Member’s concern that this is covered by three different
Ministries. I will certainly convey his concern to the appropriate person through
the hon. Prime Minister so that there can be proper coordination. Already, there is
coordination -- to a certain extent -- at an informal level, but to address these
serious health concerns that there is proper coordination -- among all the three
Ministries regarding how this can be effectively implemented -- is something that
we are certainly going into, and I will convey the concern of the hon. Member.

As I have said, the ban on Endosulfan is in place. Endosulfan is banned all

over the country. Thereafter, naturally, it is up to the State Governments to see to
it that the ban is implemented. As far as the Ministry of Environment is concerned,
we are a party to the Stockholm Convention. It is one of the banned POPs under
the Stockholm Convention, and we are against the use of Endosulfan in the
country.
2 MBI ¢ AT JALhE HBQI, § YD AL A HA Sl A ST Areal § (b gy
PHIeATI® SRl & AN ¥ fHami iR e # S A9R SHRal I 8 @I 8, @™ dRk |
BHAT § HICATID Jarsil H TAN fHar ST @M 21 AT #41 Sff 7 3o SR # 9ar § &
g9 U s Ufedfd gamsi & g M W) Ab oIS B 31N IS¥ WBRI B W g8 bal
gl AP 3 A1 <=1 H 1 VA BleArR® &dd g, e ol w0 & wfidg g1 4Ry, d
Gl T | € 3R I ALYy TAT B 8T 8] Oy DR 3R fheil A olehr Uit &g
TR Rt der B & § R e &k e ARe] & Sfiaar W 1R 3R TS @
gl

e WRIGA], H 3MUD HEAH A WRPR A ST dTedl § [P U aR% Wil bl IR
oM & oy 3R SicAed SRl &1 AEd &M & foy 9Rd WRaR, HN #31eg g e

TR IHBT STANT HRAT | oAfhT IHB! 3T H I Tholl €1V &, Rt T T80 21 =y,
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ITBT | TANT B S oy fHAMl D Iuae H1 337 Sar 21 IR H Ahe H o GolsTH
IS WA BT 2, s 99 MM W 3@t SoUANT 81 j@ B sMferat ¥ Us =1 g off,
STq g HIAT AT AT, I MR U 8, SABT Hel GHIG e B I MOR U DI FATG
IR & Y Bg IR BN IsNBT T 8 HIR SawRAT BT FANT fhan, Afh ag T T8 2t
2, afcwr ST oS H T HHA] W IFHRT {1 /K TSl 2

e Hewedl, # MU HIH W HAl Sl A SHA drsdr g 6 S WR-UdaR 3R
PHICARIDI Bl Abl & oy AT Sareii o1 a9 99 9= JAN 81 V8l & 3R W dR 4
TR o719, S Wl @ 99aR &1 9 T W) g91fad R @ 8, S9! A& & foag we @
SdT T JART G BT A0 Jraen fmam 22

B

SHRIMATI JAYANTHI NATARAJAN: Madam, as far as the use of pesticides is

concerned, which is the subject of this Question, as I said, already a total of 15
pesticides are being monitored in surface and groundwater. Over 2,500 stations in
28 States and six Union Territories are monitoring a network of 445 rivers, 154
lakes, 12 tanks, 78 ponds, 41 creeks and seawater, 25 canals, 45 drains, 10
treatment plants and so on. These 2,500 stations are being monitored by the
Central Board for Pollution Control on nine parameters which concern the Central
Board for Pollution Control. The core parameters are nine, the general parameters
are nine, the parameters for trace metals are nine and the parameters for pesticides
are 15. So, 15 pesticides are being monitored continuously. We have, as I said
already, banned their use. The ban has to be seriously implemented by the States.

We are also seriously promoting through programmes such as Integrated Pest
Management Programme the use of bio-pesticides and also actively encouraging
through Central Sector Schemes fully funded by the Central Government farmers’
field schools where classes are run in the farmers’ fields. Agriculture and
horticulture extension officers are organizing the farmers’ field schools with the
basic aim of training the farmers on the latest in Integrated Pest Management

Technology so that they do not use these harmful pesticides and harm themselves
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and their health. I am happy to say that the programme is a very successful
programme which is showing extremely good results. ... (Interruptions)

2t WA ¢ A MOR O & IR H Pel AT, I T B B (70 MU 1 Iy fhay?
MR 814 4 T8 B Q& BAd T 81 T8 ¢ A7 WiAfhebell ToR 919 &1 79 o 2

(Interruptions)
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... ~

* Not recorded
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MADAM SPEAKER: Q. 282, Shri B.B. Patil — not present.
Shri Anand Prakash Paranjpe.

(Q-282)[]

SHRI ANAND PRAKASH PARANJPE: Madam Speaker, we in this House have
the highest respect for our Indian Army officers and jawans safeguarding our
borders. I am sure the entire House shares the same sentiments. Recent incidents
of suicidal tendencies due to stress among the Indian Army officers is a matter of
great concern. The hon. Defence Minister, in his reply, has stated that the Defence
Institute of Psychological Research (DIPR) has been appointed to carry out a
number of studies on the stress level of Indian Army personnel. In the recent past
also, various such studies have been conducted by DIFR.

I would like to know from the hon. Minister whether remedial steps were
taken on the findings of the study conducted by DIFR for reducing stress and
suicidal tendencies among the officers of the Indian Army.

SHRI JITENDRA SINGH: Madam, the issue of stress amongst the Defence
Services Personnel is a matter of concern for the Government. As the hon.
Member has rightly said, there have been various studies conducted. I would like
to state some of the steps the Government has taken to reduce stress and to curb
suicide and fratricide.

The steps taken are psychological counseling, liberal leave policy,
provision for married accommodation, improvement of living conditions, prompt
grievance redressal, frequent interaction between senior officers and the personnel,
encouraging yoga, sports and recreation activities, and training on stress
management.

A very, very positive initiative taken by the hon. Raksha Mantri is that he
had written to all the State Chief Ministers wherein he had requested them to


Suresh
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strengthen the mechanism at the District and at the State levels because the stress
which the soldiers face is from their homeS.Eey have various issues at home.
They have land issues; they have police matters and those need to be resolved at
the earliest. I would like to urge the House and all the hon. Members that when
they are in the districts and when they hold district level meetings, they should
speak to District Collectors and the police officials and see that their grievances
are addressed easily.

SHRI ANAND PRAKASH PARANIJPE: Due to hostile neighbours like Pakistan,
China, Bangladesh, the Indian Army has been deployed in counter-insurgency
operations in Jammu and Kashmir and North-East area for more than 50 years.
Young officers are the one who lead the troops while on the ground in carrying out
the various anti-insurgency operations. There have been recent incidents of stand-
off between the young officers and the jawans themselves. The jawans also face a
lot of stress during their duty. There have been various cases of jawans killing
their colleagues or committing suicide with their own service weapons. 1 would
like to know, through you, Madam from the hon. Defence Minister whether the
Government plans to carry out any steps for conducting a study to know the stress
factors in the jawans as they are doing for the young Indian officers.

SHRI JITENDRA SINGH: I would like to assure the hon. Member and the House
that currently, a study is going on, which is supposed to be completed in 2013.
This study involves factors causing the stress amongst young officers of the Indian
Army. The objectives of this study are to study levels of stress prevailing amongst
the young officers, the causal factors which create stress among its young officers,
to suggest remedial measures to manage stress amongst the young officers. I
would also like to stress the House that the suicides and fratricides are on the
decline. In the year 2010, there were 115. In the year 2012, there were 93. There

is only one fratricide case in 2012.
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SHRI ANAND PRAKASH PARANIJPE : Madam, my question is that is there any
study on the Jawans. There are many instances of stand-off between the Jawans
and the young Army officers.
SHRI JITENDRA SINGH: The study has been ordered in October, 2010. The
study indicated improvement in all broad areas related to occupational stress, basic
amenities and social support in counter-insurgency areas.

I think that the Government has taken various steps. That is why, the

numbers are coming down.

N AT FERTSA : eT ABIGAT, TGV & DelTHE SIS & TR BAN ST S 9,
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S SO YW AEATd ¢ Heledl, HAl S 7 91 WA oA, # I9 989 @@yl 9 U I8 ATl
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SHRI A. SAMPATH : Madam Speaker, we are all proud of our Armed Forces.

But unfortunately, there have been reports through various media that the suicidal
tendencies among the personnel of our armed forces are on the rise. The hon.
Minister has given the reply that the Defence Institute of Psychological Research
has carried out a number of studies on the stress level of Army personnel. Each
and every one of our Army personnel is a human being. We cannot hide behind
these reports. In my constituency, during the last three and a half years, I have
attended the funeral functions of around half a dozen Army personnel who were
either killed in action or had committed suicides. I would like to get at least some
information through you because this pertains to the Defence of the nation. Our
Hon. Minister can take the privilege and hide behind certain immunities that he
may have because this concerns the national integrity. But what about the sad
plight of our jawans, who are working in the Armed Forces, as my learned friend
Shri Paranjpe has asked? There have been instances of stand off between our

Commissioned Officers on the one side and the Jawans on the other side. It is
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always the jawans and not the men at the top rank or the top brass. It is the
common men who are coming from the farmers’ family or from the houses of the
Government employees ... (Interruptions) This is a very important matter.
MADAM SPEAKER: Yes, I know. You ask the question.

SHRI A. SAMPATH : They are asked either to shoot at somebody or if they are
under stress, they shoot at themselves. This is a very sad matter. Through you, I
would like to get the information from the Minister whether the Defence Ministry
has got the data regarding those jawans. I admit that committing suicide is a
heinous crime. It should not come even to the mind of a person. But that happens.
Why it happens is because of the stress. Has the Ministry, has the Department
contacted the family members of those jawans after they have committed suicides
and made any inquiry regarding the cause of their death. They use the terminology
that they have committed suicides. My question is, whether the Defence Ministry
has made any contact with the family members of those jawans who have
committed suicides and the reasons for the suicides. I would like to know whether

the Ministry has taken any measures to help the family members of those jawans. E

SHRI JITENDRA SINGH: Madam, I would like to say that the suicide rates have
actually gone down. I have the figures here which I have already told the House.
The Member should appreciate the steps taken by the Government.
(Interruptions)

el ARIGAT ¢ HUAT 37T STHT A9 <7 Qg |

... (cgagm)

e HISAT ¢ 37T FleTd oI 3 27

... (cgagm)
MADAM SPEAKER: Let him reply.
... (Interruptions)

MADAM SPEAKER: Nothing else will go on record.
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(Interruptions) ... ~

MADAM SPEAKER: Hon. Minister, please address the Chair.

SHRI JITENDRA SINGH: I would be happy when there are no suicides at all. But
as per the statistics, in 2010, we have had 115 suicides in the Army; one suicide in
the Navy; and 14 suicides in the Air Force. In 2012, the number has gone down to
93 in the Army and one in the Navy. The House would appreciate that a number of
steps have been taken which I have already told in front of the House. They are
grant of leave, training in stress management, provisions of recreation facilities,
buddy system, transportation facilities from units and others. The Institute carries
the studies by going to the families, getting into the circumstances in which the
suicide was caused. So, there has been a constant touch with the families. The
Institute has given a number of recommendations. Those recommendations have

been implemented by the Government.

* Not recorded
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(Q. 283)
SHRI KALIKESH NARAYAN SINGH DEO : Madam, any law is as good as its

implementation. I fear that the implementation of the CRZ Notification and the
law surrounding it has been fairly dismal. The hon. Minister states that 1250 cases
of violations have been found. But there are thousands of villages and towns
around water bodies, around rivers, around ecologically sensitive zones where
construction takes place. A large part of them goes unreported. But the question
really is that out of these 1250 cases of violations which have been found, what is
the action taken on them? The hon. Minister states that compliance is sought
through this State Coastal Regulatory Zones. But how many demolitions have
actually taken place? How many of them have been actually fined? How many
cases have been filed against them? What is the level of compliance that the hon.
Minister has sought to get from these 1250 violations?
SHRIMATI JAYANTHI NATARAJAN: Madam, we do not have the State-wise
details that the Member is seeking. I would like to share with the hon. Member
that certainly the amount of compliance with the Coastal Zone Regulation is not at
the desired level. We need to step up the monitoring procedure in a much better
way. In fact, the CRZ Notification 1991 was even more lax in this regard. This
particular CRZ Notification of 2011 is an attempt to plug in the loophole. Hon.
Member will appreciate that I am not passing the responsibility. We are actually
responsible for the bigger picture, drawing up the Notification, setting down the
ground rules and coordinating with the State Coastal Zone Management
Authorities. It is for the State Coastal Zone Management Authorities to pursue the
orders of violation, to pursue any complaint of violations that have happened. E
However, I would like to say one thing. It will certainly be our focus to
enhance public awareness so that they can make complaints wherever demolitions
have happened at the State level, they do not need to come to Delhi, and they can
take it forward with the complaint so that action will be taken. We are also taking

steps to ensure greater transparency by making sure that all orders given for


S Ramaswamy
cd. by k1


18.03.2013 28

building officially, clearances given under CRZ, are put up on the website in good
time so that the public knows which buildings are cleared under what conditions.
These are the steps that we are considering. Certainly we will think of more steps
to ensure better coordination against violation.

SHRI KALIKESH NARAYAN SINGH DEO : Madam, Speaker, I was not asking
for State-wise data, but certainly the Hon. Minister could pass on the relevant data
of the entire nation as and when she gets it.

Madam Speaker, one finds that a lot of CRZ zones which have been
classified as 1, 2 or 3 or 4, are now being considered to be revised, applications
have been sought to revise them. What is the reason behind this revision? Has it
been that there has been a wrong classification of certain zones wherein areas
which are populated have been declared as ecologically sensitive, or areas which
are ecologically sensitive have been declared as populated? Or is this another ruse
for property builders to take hold of areas which are ecologically sensitive and
convert them into buildings and hotels, etc?

SHRIMATI JAYANTHI NATARAJAN: Madam, I will certainly be happy to
share with the hon. Member, I will write to the hon. Member, at the national level
whatever information is available to us. As I said, Madam, originally in the CRZ
notification 1991 we found a number of loopholes and it stipulated uniform
regulations for the entire Indian coastline of 5,500 kilometers of the mainland and
2,000 kilometres of the Islands of Andaman and Nicobar and Lakshadwip. And it
did not take into account the tremendous diversity in India’s coastline and the
problems of that diversity. There were some other loopholes also, viz., no clear
procedure for obtaining CRZ clearance, no timelines stipulated in the earlier
notification, it is only in this notification, and also there was no coast clearance
monitoring mechanism or a clear-cut enforcement mechanism to check violations.
These are the reasons why we brought in the notifications, because 1991

notification was amended as many as 25 times.
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Madam, after finally the M.S.Swaminathan report called the Final Frontier,
this was the report which was the basis of the 2011 notification. The main
objective of the notification is not what the Member apprehends. I would like to
reassure the hon. Member that the main objective is to ensure the livelihood
security to the fishing communities and other local communities living in the
coastal areas to conserve and protect our coastal stretches, to promote
development in a sustainable manner based on scientific principles, taking into
account the dangers of natural hazards in coastal areas and sea level rise due to
global warming. These are the goals. We have classified it. There is one
classification which includes structures which are already there on the landward
side of the first authorized structure. And we are very strict. The National Coastal
Zone Management Authority periodically reviews the work being done by the
State Coastal Zone Management Authority. We do not allow, unless it is for a
radar, unless it is for weather monitoring, unless it is for laying of an oil pipeline
or something relating to the Department of Atomic Energy, or a trans-harbour sea
link, no other work is permitted in the most ecologically sensitive CRZ zone.

Therefore, there are very specific, between the low tide line and high tide
line, certain activities such as construction of dispensaries and schools,
desalination plants etc., are provided. The Coastal Zone-2 where, as I said,
municipal limits are there, no further structures are permitted except on the
landward side of the already existing structures. So, we have very clear systems in
place. There are some exceptions for Mumbai, Goa and Kerala which I will be
happy to share with the hon. Member. But they are all on the website; they are
very easily in the public domain. But there are very specific reasons why we have
revised it. We are very serious about monitoring this and protecting our coastland
from further degradation.

MADAM SPEAKER: Q. No. 284, Shri Khagen Das — Not present

Question Hour is Over.
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12.00 hrs

PAPERS LAID ON THE TABLE
MADAM SPEAKER: Now, Papers to be laid.
THE MINISTER OF COMMERCE AND INDUSTRY AND MINISTER OF
TEXTILES (SHRI ANAND SHARMA): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Birds Jute and Exports

Limited, Kolkata, for the year 2011-2012.

(i)  Annual Report of the Birds Jute and Exports Limited, Kolkata, for the

year 2011-2012, alongwith Audited Accounts and comments of the

Comptroller and Auditor General thereon.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library. See No. LT 8651/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR):

Madam, on behalf of my colleague Shri G.K. Vasan, I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 619A of the Companies Act, 1956:-

(a)

(b)

(1)

(i)

Review by the Government of the working of the Dredging Corporation
of India Limited, Visakhapatnam, for the year 2011-2012.
Annual Report of the Dredging Corporation of India Limited,
Visakhapatnam, for the year 2011-2012, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8652/15/13)
Review by the Government of the working of the Shipping Corporation
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of India Limited, Mumbai, for the year 2011-2012.

(1)  Annual Report of the Shipping Corporation of India Limited, Mumbai,

for the year 2011-2012, alongwith Audited Accounts and comments of

the Comptroller and Auditor General thereon.

(2) Two statements (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

(Placed in Library. See No. LT 8653/15/13)

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): I beg to lay on
the a Table copy each of the following papers (Hindi and English versions):-
(1) Detailed Demands for Grants of the Ministry of Steel for the year 2013-2014.
(Placed in Library. See No. LT 8654/15/13)
(2) Outcome Budget of the Ministry of Steel for the year 2013-2014.
(Placed in Library. See No. LT 8655/15/13)
THE MINISTER OF MINES (SHRI DINSHA PATEL): I beg to lay on the a
Table a copy of the Detailed Demands for Grants (Hindi and English versions) of
the Ministry of Mines for the year 2013-2014.
(Placed in Library. See No. LT 8656/15/13)
THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): I beg to lay on the Table:-
(1) A copy of the Notification No. S.0.2039(E) (Hindi and English
versions) published in Gazette of India dated 5™ September, 2012
making certain amendments to Notification No. S.O. 1174(E) dated
18™ July, 2007 issued under Sections 12 and 13 of the Environment
(Protection) Act, 1986.
(Placed in Library. See No. LT 8657/15/13)
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(2) A copy of the Detailed Demands for Grants (Hindi and English versions) of
the Ministry of Environment and Forests for the year 2013-2014.
(Placed in Library. See No. LT 8657A/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI
JYOTIRADITYA M. SCINDIA): I beg to lay on the Table a copy each of the
following papers (Hindi and English versions):-
(1)  Detailed Demands for Grants of the Ministry of Power for the year
2013-2014.
(Placed in Library. See No. LT 8658/15/13)
(2)  Outcome Budget of the Ministry of Power for the year 2013-2014.
(Placed in Library. See No. LT 8659/15/13)
THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Lakshmibai National University of Physical Education, Gwalior, for the
year 2011-2012, alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Lakshmibai National University of Physical
Education, Gwalior, for the year 2011-2012.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
(Placed in Library. See No. LT 8660/15/13)
(3) A copy of the Detailed Demands for Grants (Hindi and English versions) of
the Ministry of Youth Affairs and Sports for the year 2013-2014.
(Placed in Library. See No. LT 8661/15/13)
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1) Detailed Demands for Grants of the Department of Commerce, Ministry of
Commerce and Industry, for the year 2013-2014.
(Placed in Library. See No. LT 8662/15/13)
(i)  Outcome Budget of the Department of Commerce, Ministry of Commerce and
Industry, for the year 2013-2014.
(Placed in Library. See No. LT 8663/15/13)
(2) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the STCL Limited,
Bangalore, for the year 2011-2012.
(1)  Annual Report of the STCL Limited, Bangalore, for the year 2011-2012,
alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.
(3) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (2) above.

(Placed in Library. See No. LT 8664/15/13)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): I beg to lay on the
Table a copy each of the following papers (Hindi and English versions):-
(1)  Detailed Demands for Grants of the Ministry of Textiles for the year 2013-2014.
(Placed in Library. See No. LT 8665/15/13)
(2)  Outcome Budget of the Ministry of Textiles for the year 2013-2014.
(Placed in Library. See No. LT 8666/15/13)
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): Madam, on behalf of my
colleague Dr. S. Jagathrakshakan, I beg to lay on the Table a copy each of the
following papers (Hindi and English versions):-
(1) Detailed Demands for Grants of the Department of Industrial Policy and Promotion,
Ministry of Commerce and Industry, for the year 2013-2014.
(Placed in Library. See No. LT 8667/15/13)
(2) Outcome Budget of the Department of Industrial Policy and Promotion, Ministry of
Commerce and Industry, for the year 2013-2014.
(Placed in Library. See No. LT 8668/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On behalf of
my colleague Shri Milind Deora, [ beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1)  Detailed Demands for Grants of the Department of Electronics and Information
Technology for the year 2013-2014.
(Placed in Library. See No. LT 8669/15/13)
(i1))  Detailed Demands for Grants of the Department of Telecommunications, Ministry
of Communications and Information Technology, for the year 2013-2014.
(Placed in Library. See No. LT 8670/15/13)
(111)) Outcome Budget of the Department of Electronics and Information Technology,
Ministry of Communications and Information Technology, for the year 2013-
2014.
(Placed in Library. See No. LT 8671/15/13)
(2)A copy of the Semiconductor Integrated Circuits Layout-Design (Amendment) Rules,
2012 (Hindi and English versions) published in Notification No. G.S.R. 689(E) in
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Gazette of India dated 14™ September, 2012 under sub-section (3) of Section 96 of the

Semiconductor Integrated Circuits Layout-Design Act, 2000.

(1)

(i)

(Placed in Library. See No. LT 8672/15/13)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the National
Informatics Centre Services Inc., New Delhi, for the year 2011-2012,
alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Informatics Centre Services Inc., New Delhi,

for the year 2011-2012.
(Placed in Library. See No. LT 8673/15/13)

(4) A copy each of the following Notifications (Hindi and English versions)

under Section 37 of the Telecom Regulatory Authority of India Act, 1997:-

The Telecom Consumers Protection (Sixth Amendment) Regulations, 2013

published in Notification No. 308-5/2011-QOS in Gazette of India dated 21*

February, 2013.

The Registration of Consumer Organisations Regulations, 2013 published in

Notification No. 308-5/2011-QOS in Gazette of India dated 21* February, 2013.
(Placed in Library. See No. LT 8674/15/13)

(5) A copy of the Statement (Hindi and English versions) regarding
clarification on the Information Technology (Intermediary Guidelines) Rules,
2011 under Section 79 of the Information Technology Act, 2000.

(Placed in Library. See No. LT 8675/15/13)
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI SARVEY SATYANARAYANA): Madam, I beg to lay
on the Table:-

(1) () A copy of the Annual Report (Hindi and English versions) of the National
Highways Authority of India, New Delhi, for the year 2011-2012,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Highways Authority of India, New Delhi, for
the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library. See No. LT 8676/15/13)

(3) A copy each of the following Notifications (Hindi and English versions)
under Section 10 of the National Highways Act, 1956 :-

(1) S.0. 2647(E) published in Gazette of India dated 30™ October, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.56 (Varanasi-Sultanpur
Section) in the State of Uttar Pradesh.

(i1) S.0. 2852(E) published in Gazette of India dated 7" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.2 (Etawah-
Chakeri Section) in the State of Uttar Pradesh.

(111) S.0. 2944(E) published in Gazette of India dated 19" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.2 (Etawah-
Chakeri Section) in the State of Uttar Pradesh.

(1v) S.0. 2947(E) published in Gazette of India dated 19" December,

2012, regarding acquisition of land for building, maintenance,
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v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

37

management and operation of National Highway No.24B
(Raebareilly-Allahabad Section) in the State of Uttar Pradesh.

S.0. 2934(E) published in Gazette of India dated 19" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.232 (Tanda-
Raebareilly Section) in the State of Uttar Pradesh.

S.0. 88(E) published in Gazette of India dated 8" January, 2013,
authorising the Officers, mentioned therein, as the competent authority
to acquire land for building, maintenance, management and operation
of National Highway No. 74 (Haridwar-Kashipur Section) in the State
of Uttar Pradesh.

S.0. 2938(E) published in Gazette of India dated 19" December,
2012, making certain amendments in the Notification No. S.O. 1230(E)
dated 28™ May, 2012.

S.0. 2863(E) published in Gazette of India dated 7" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.235 (Meerut-
Bulandshahr Section) in the State of Uttar Pradesh.

S.0. 134(E) published in Gazette of India dated 14™ January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.232 (Tanda-Raebareilly
Section) in the State of Uttar Pradesh.

S.0. 2998(E) published in Gazette of India dated 22™ December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.233 (Indo Nepal
Border to Varanasi) in the State of Uttar Pradesh.

S.0. 3047(E) published in Gazette of India dated 28" December,
2012, authorising the Additional District Magistrate (Finance and

Revenue), District-Rampur, as the competent authority to acquire land
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(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvi1)

38

for building, maintenance, management and operation of National
Highway No. 74 (Haridwar-Kashipur Section) in the State of Uttar
Pradesh.

S.O. 3039(E) published in Gazette of India dated 28" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.91 (Aligarh to
Kanpur Section) in the State of Uttar Pradesh.

S.0. 3052(E) published in Gazette of India dated 28" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.91 (Ghaziabad-
Aligarh Section) in the State of Uttar Pradesh.

S.0. 2990(E) published in Gazette of India dated 22" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.NE-II (Eastern
Peripheral Expressway) in the State of Uttar Pradesh.

S.0. 3054(E) published in Gazette of India dated 28" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.25 (Orai-
Bhoganipur Section) in the State of Uttar Pradesh.

S.0. 2912(E) published in Gazette of India dated 15™ December,
2012, authorising the Additional District Magistrate (Finance and
Revenue), District-Rampur, as the competent authority to acquire land
for building, maintenance, management and operation of National
Highway No. 73 (Roorkee-Chutmalpur-Saharanpur-U.P/Haryana
Border Section) in the State of Uttar Pradesh.

S.0. 1206(E) published in Gazette of India dated 26™ May, 2011,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.8 (Ahmedabad-Vadodara
Section) in the State of Gujarat.
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(xviii) S.0. 460(E) published in Gazette of India dated 1* March, 2011,

(xix)

(xx)

(xx1)

(xxi1)

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 12 (Deoli-Jhalawar Section)
in the State of Rajasthan.

S.0. 511(E) published in Gazette of India dated 11™ March, 2011,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 12 (Deoli-Kota Section) in the
State of Rajasthan.

S.0. 513(E) published in Gazette of India dated 11™ March, 2011,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 12 (Deoli-Kota Section) in the
State of Rajasthan.

S.0. 825(E) published in Gazette of India dated 26™ March, 2011,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 12 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

S.0. 1090(E) published in Gazette of India dated 16™ May, 2011,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8D (Jetpur Section) in the
State of Gujarat.

(xxiii) S.O. 793(E) published in Gazette of India dated 26™ April, 2011,

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8 (Surat-Dahisar Section) in

the State of Gujarat.

(xxiv) S.O. 1831(E) published in Gazette of India dated g™ August, 2011,

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 79 (Kishangarh-Chittorgarh
Section) in the State of Rajasthan.
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(xxv)  S.0. 510(E) published in Gazette of India dated 11™ March, 2011,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 76 (Udaipur-Swaroopganj
Section) in the State of Rajasthan.

(xxvi) S.O. 404(E) published in Gazette of India dated 21* February, 2011,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

(xxvii) S.O. 611(E) published in Gazette of India dated 22™ March, 2011,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 11 (Jaipur-Reengus Section)
in the State of Rajasthan.

(xxviii) S.O. 340(E) published in Gazette of India dated 14" February, 2011,
making certain amendments in the Notification No. S.0. 1692(E)
dated 10" July, 2009.

(xxix) S.0. 915(E) published in Gazette of India dated 29™ April, 2011,
authorising the Sub-Divisional Officer, Girwa, as the competent
authority to acquire land for regarding acquisition of land for
construction of new Bypass for Udaipur city from Debari to Kaya for
connecting National Highway No. 76 to National Highway No. 8 in
the state of Rajasthan.

(xxx)  S.0. 2956(E) published in Gazette of India dated 19" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 232
(Raebareilly-Banda Section) in the State of Uttar Pradesh.

(xxxi) S.O. 3051(E) published in Gazette of India dated 28" December,
2012, authorising the Special Land Acquisition Officer, Moradabad,

as the competent authority to acquire land for building, maintenance,
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management and operation of National Highway No. 93 (Aligarh-
Moradabad Section) in the State of Uttar Pradesh.

(xxxii) S.O. 2994(E) published in Gazette of India dated 22" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 86 (Kanpur-
Hamirpur Section) in the State of Uttar Pradesh.

(xxxiii) S.0. 91(E) published in Gazette of India dated 8" January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 91 (Ghaziabad-Aligarh
Section) in the State of Uttar Pradesh.

(xxxiv) S.0. 2987(E) published in Gazette of India dated 22™ December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 9 (Malaut-
Pithoragarh Section) in the State of Uttarakhand.

(xxxv) S.0. 2913(E) published in Gazette of India dated 15" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 74 (Haridwar-
Kashipur Section) in the State of Uttarakhand.

(xxxvi) S.O. 2916(E) published in Gazette of India dated 17" December,
2012, authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 100 in the State of Jharkhand.

(xxxvii) S.0. 178(E) published in Gazette of India dated 17" January, 2013,
authorising the Officers, mentioned therein, as the competent authority
to acquire land for building, maintenance, management and operation
of National Highway No. 99 in the State of Jharkhand.

(xxxviii) S.0. 244(E) published in Gazette of India dated 24™ January,

2013, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 163 (Hyderabad
to Bhopalapatnam Section) in the State of Andhra Pradesh.

(xxxix) S.O. 2037(E) published in Gazette of India dated 5™ September,

(xI)

(xli)

(xlii)

(xliii)

(xliv)

(xIv)

2012 making certain amendments in Notification No. S.O. 2640(E)
dated 24™ November, 2011.

S.0. 2038(E) published in Gazette of India dated 5t September,
2012 making certain amendments in Notification No. S.0. 2492(E)
dated 2" November, 2011.

S.0. 2197(E) published in Gazette of India dated 18" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 75 (Bamitha-
Satna Section) in the State of Madhya Pradesh.

S.0. 2299(E) published in Gazette of India dated 25 September,
2012, making certain amendments in Notification No. S.O. 2440(E)
dated 25" October, 2011.

S.0. 2368(E) to S.0. 2370(E) published in Gazette of India dated 5™
October, 2012, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway
No. 12 (Bhopal-Biora Section) in the State of Madhya Pradesh.

S.0. 2428(E) and S.O. 2429(E) published in Gazette of India dated
10™ October, 2012, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 64 (Zirakpur-Patiala Section) in the State of
Madhya Pradesh.

S.0. 2561(E) and S.O. 2562(E) published in Gazette of India dated
26" October, 2012, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 27 (Mangawan-Chakghat Section) in the State
of Madhya Pradesh.
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S.0. 801(E) published in Gazette of India dated 1" April, 2012,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

(xlvii) S.O. 1572(E) published in Gazette of India dated 12 July, 2012,

making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

(xIviii) S.O. 1563(E) published in Gazette of India dated 12™ July, 2012,

(xlix)

M

(1)

(lii)

(liii)

(liv)

making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

S.0. 1362(E) published in Gazette of India dated 18" June, 2012,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

S.0. 1360(E) published in Gazette of India dated 18" June, 2012,
making certain amendments in the Notification No. S.0. 1096(E)
dated 4™ August, 2005.

S.0. 1055(E) published in Gazette of India dated 11™ May, 2012,
making certain amendments in the Notification No. S.0. 1096(E)
dated 4™ August, 2005.

S.0. 1056(E) published in Gazette of India dated 11" May, 2012,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

S.0. 800(E) published in Gazette of India dated 11™ April, 2012,
entrusting the stretches, mentioned therein, of new National Highways
No. 60, 65 and 67 to National Highway Authority of India.

S.0. 1053(E) published in Gazette of India dated 11™ May, 2012,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.
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(Iv) S.0. 949(E) published in Gazette of India dated 30™ April, 2012,
making certain amendments in the Notification No. S.0. 1096(E)
dated 4™ August, 2005.

(Ivi) S.0. 708(E) published in Gazette of India dated 70 April, 2011,
containing corrigendum to the Notification No. S.0. 2252(E) dated
13™ September, 2010.

(Ivii)  S.O. 1666(E) published in Gazette of India dated 24™ July, 2012,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

(Iviii)  S.O. 1831(E) published in Gazette of India dated 14™ August, 2012,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

(lix) S.0. 1832(E) published in Gazette of India dated 14" August, 2012,
declaring Highways as new National Highways, mentioned therein.

(Ix) S.0. 2004(E) published in Gazette of India dated 30" August, 2012,
making certain amendments in the Notification No. S.0. 1096(E)
dated 4™ August, 2005.

(Ix1) S.0. 2007(E) published in Gazette of India dated 30" August, 2012,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

(Ixii)  S.0. 2309(E) published in Gazette of India dated 26™ September,
2012, omitting new National Highway Nos. 947 and 360.

(Ixiii)  S.0. 2310(E) published in Gazette of India dated 26™ September,
2012, omitting new National Highway Nos. 160 and 953.

(Ixiv) S.0. 2311(E) published in Gazette of India dated 26™ September,
2012, making certain amendments in the Notification No. S.O. 689(E)
dated 4™ April, 2011.

(Ixv)  S.0. 2312(E) published in Gazette of India dated 26™ September,
2012, declaring highways, mentioned therein, as National Highways.
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(Ixvi) S.0. 2372(E) published in Gazette of India dated 5™ October, 2012,
making certain amendments in the Notification No. S.0. 1096(E)
dated 4™ August, 2005.
(Ixvii) S.0. 2757(E) published in Gazette of India dated 22™ November,
2012, making certain amendments in the Notification No. S.0O. 1096(E)
dated 4™ August, 2005.
(Placed in Library. See No. LT 8677/15/13)

(4) A copy each of the following Notifications (Hindi and English versions)
1ssued under Section 11 of the National Highways Act, 1988:-

(i) S.0. 1667(E) published in Gazette of India dated 24™ July, 2012, entrusting the
stretches, mentioned therein, of National Highway Nos. 23 and 42 to the
National Highway Authority of India.

(i) S.O. 1830(E) published in Gazette of India dated 14™ August, 2012, the
stretches, mentioned therein, of National Highway No. 44 to the National
Highway Authority of India.

(111) S.0. 2006(E) published in Gazette of India dated 30™ August, 2012,
entrusting the stretches, mentioned therein, of National Highway No. 21 to the
National Highway Authority of India.

(iv) S.0. 2756(E) published in Gazette of India dated 22™ November, 2012,
entrusting the stretches, mentioned therein, of National Highway Nos. 9 and 18A
to the National Highways Authority of India.

(v) S.0. 2371(E) published in Gazette of India dated 5™ October, 2012, making
certain amendments in the Notification No. S.0. 1205(E) dated 29™ October,
2004.

(vi) S.0. 1564(E) published in Gazette of India dated 12" July, 2012,
entrusting of stretches, mentioned therein, of National Highway No. 527C to

National Highway Authority of India.
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(vii) S.0. 1364(E) published in Gazette of India dated 18" June, 2012,
making certain amendments in the Notification No. S.0. 1097(E) dated 4"
August, 2005.

(viii) S.0. 1365(E) published in Gazette of India dated 18" June, 2012, making
certain amendments in the Notification No. S.0. 465(E) dated 26™ April, 2002.
(ix) S.0. 1366(E) published in Gazette of India dated 18" June, 2012, making
certain amendments in the Notification No. S.0. 1096(E) dated 4™ August, 2005.
(x) S.0. 1363(E) published in Gazette of India dated 18" June, 2012, entrusting of
stretches of National Highway No. 122 to National Highway Authority of India.
(xi) S.O. 1361(E) published in Gazette of India dated 18" June, 2012, entrusting
of stretches of National Highway Nos. 17 and 207 to National Highway

Authority of India.

(xii) S.O. 1054(E) published in Gazette of India dated 11™ May, 2012, entrusting
of stretches of National Highways, mentioned therein, to National Highway
Authority of India.

(xiii)S.0. 1052(E) published in Gazette of India dated 11™ May, 2012, making
certain amendments in the Notification No. S.0. 1035(E) dated 7" May, 2010.

(xiv) S.O. 948(E) published in Gazette of India dated 30" April, 2012, making

certain amendments in the Notification No. S.0. 910(E) dated 21* April, 2010.
(Placed in Library. See No. LT 8678/15/13)

(5) A copy of the Central Motor Vehicles (Fourth Amendment) Rules, 2012
(Hindi and English versions) published in Notification No. G.S.R. 943(E)
in Gazette of India dated 31* December, 2012 under sub-section (4) of the
Section 212 of the Motor Vehicles Act, 1988.

(Placed in Library. See No. LT 8679/15/13)
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(6) A copy each of the following Notifications (Hindi and English versions)
under Section 37 of the National Highways Act, 1988:-

(i) The National Highways Authority of India (Recruitment, Seniority and Promotion)
Sixth  Amendment Regulations, 2012 published in Notification No. No.
NHAI/11011/17/2012-HR.I (Vol.V) in Gazette of India dated 23" November, 2012.

(i) The National Highways Authority of India (Recruitment, Seniority and Promotion)
Amendment  Regulations, 2013  published in  Notification No. No.
NHAI/11011/17/2012-HR.I (Vol.IX) in Gazette of India dated 24™ g anuary, 2013.

(Placed in Library. See No. LT 8680/15/13)
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12.02 hrs

MESSAGES FROM RAJYA SABHA
SECRETARY-GENERAL: Madam Speaker, I have to report the following three
messages received from the Secretary- General of Rajya Sabha:-

(1) "In accordance with the provisions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct of Business in the Rajya
Sabha, I am directed to return herewith the Appropriation
(Railways) Vote on Account Bill, 2013, which was passed by
the Lok Sabha at its sitting held on the 13" March, 2013 and
transmitted to the Rajya Sabha for its recommendations and to
state that this House has no recommendations to make to the
Lok Sabha in regard to the said Bill."

(i)  "In accordance with the provisions of sub-rule (6) of rule 186
of the Rules of Procedure and Conduct of Business in the
Rajya Sabha, I am directed to return herewith the
Appropriation (Railways) Bill, 2013, which was passed by the
Lok Sabha at its sitting held on the 13™ March, 2013 and
transmitted to the Rajya Sabha for its recommendations and to
state that this House has no recommendations to make to the
Lok Sabha in regard to the said Bill."

(iii)  "In accordance with the provisions of sub-rule (6) of rule 186
of the Rules of Procedure and Conduct of Business in the
Rajya Sabha, I am directed to return herewith the
Appropriation (Railways) No. 2 Bill, 2013, which was passed
by the Lok Sabha at its sitting held on the 13" March, 2013
and transmitted to the Rajya Sabha for its recommendations
and to state that this House has no recommendations to make
to the Lok Sabha in regard to the said Bill."
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12.02 V% hrs

STATEMENT CORRECTING REPLY TO STARRED QUESTION NO. 84
DATED 04.3.2013 REGARDING' INDUSTRIAL OUTPUT "*

THE MINISTER OF COMMERCE AND INDUSTRY AND MINISTER OF

TEXTILES (SHRI ANAND SHARMA): Madam, I beg to lay on the Table of the

House a Statement correcting the reply to Starred Question No.84 given on 04

March, 2013 asked by Shri Bhartruhari Mahtab, MP regarding ‘Industrial Output’.

I had answered the Lok Sabha Starred Question No.84 relating to 'Industrial
output' asked by Shri Bhartruhari Mahtab and Shri P.K. Biju, Members of
Parliament on 4.3.2013.

Information was sought in the question regarding (a) whether the industrial
output has fallen during the current year as compared to the previous year, (b) if
so, the details thereof and the reasons therefor, sector-wise including the eight core
industries, month-wise along with the steps taken by the Government to accelerate
the industrial growth at a faster pace, (c) the likely impact of such decline in
industrial output on economic growth and inflation, (d) whether the global
economic recession has any direct impact on the indigenous industrial output and
if so, the details thereof and the reasons therefor; and (e) the details of incentives
offered by the Government to arrest the downturn in the industrial growth?

The Statement on Index of Eight Core Industries released by the Office of
Economic Adviser, Department of Industrial Policy & Promotion during 2011-12
and 2012-13 referred in reply to part (b) and enclosed as Annexure - II of the
Reply contained factual mistake in the figures relating to cement for January,
2013, due to which the information given for (i) growth rate of total core sector in
January, 2013 as compared to January 2012, (ii) cumulative growth for April-
January 2012-13 as compared to cumulative growth in April -January 2011-12,
(i11) the growth of cement in January, 2013 as compared to January, 2012 and (iv)

* Laid on the Table and also placed in Library. See No. LT 8681/15/13
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the growth of cement for the cumulative period April-January, 2012-13 as
compared to April-January, 2011-12 need to be corrected.

The Annexure -II in respect of part (b) of the Statement laid on the Table of
the House is proposed to be revised. The error is regretted.

I hereby place on the Table of the House copies of the revised Annexure I1
referred in reply to part (b) of the Reply to the Starred Question No. 84 relating to
Industrial Production asked by Shri Bhartruhari Mahtab and Shri P.K. Biju, M.Ps.
on 4™ March, 2013.
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Annexure —II(Revised)
Annexure —II referred to in the Statement in reply to part (b) of Lok Sabha
Starred Question No. 84 to be answered on 4™ March, 2013 regarding
“Industrial Output” by Shri Bhartruhari Mahtab and Shri P. K. Biju.

Growth rate of Index of Eight Core Industries (in %)

Total | Coal | Crude | Natural Refinery | Fertilizers | Steel | Cement Electricity
Core Oil | Gas Products
sector
Weight 37.9 4.4 5.2 1.7 5.9 1.3 6.7 24 10.3
2011-12
Apr-11 5.4 2.7 11.0 -9.3 6.5 -1.3 8.7 0.1 6.4
May-11 6.5 1.3 9.8 -9.6 4.5 73] 11.2 -1.2 10.3
Jun-11 5.1 -3.0 7.7 -11.7 4.6 241 11.9 1.7 7.9
July-11 8.5 2.5 1.4 -8.2 3.7 -1.6 | 18.1 13.0 13.0
Aug-11 4.0 -15.2 1.6 -5.3 3.8 4.3 8.7 8.4 9.4
Sep-11 3.1 -18.2 0.1 -6.4 4.3 -2.1 | 10.3 2.2 8.8
Oct-11 2.5 -8.8 -0.9 -7.4 -2.9 -2.1| 14.8 0.3 5.3
Nov-11 8.0 4.9 -5.7 -10.1 11.2 -6.7| 11.3 17.0 14.4
Dec-11 5.1 5.5 -5.6 -10.8 0.7 0.8 11.1 13.6 8.9
Jan-12 2.2 7.7 -2.0 -10.4 -4.6 4.0 4.5 10.9 3.2
Feb-12 7.7 17.8 0.3 -7.6 6.2 4.1 8.7 9.8 8.6
March-12 3.0 6.8 -2.9 -10.1 1.6 1.5 6.2 7.1 2.8
2012-13
Apr-12 2.2 3.8 -1.4 -11.3 0.6 -9.3 2.3 8.7 5.4
May-12 3.8 8.0 0.5 -10.8 2.9 -15.1 3.8 11.4 5.9
Jun-12 4.8 7.2 -0.8 -11.1 6.1 -11.7 4.1 10.1 8.8
July-12 1.2 2.1 -0.7 -13.5 3.6 -2.2 1.1 3.2 2.7
Aug-12 2.6 11.0 -0.6 -13.5 8.4 -2.1 2.9 0.4 1.9
Sep-12 4.8 21.4 -1.7 -14.8 10.3 5.7 1.3 13.8 3.9
Oct-12 4.2 10.9 -0.4 -14.9 20.3 20| -4.7 6.8 5.6
Nov-12 2.0 -4.4 0.8 -15.2 6.6 5.0 7.8 -3.0 2.4
Dec-12 2.5 -0.2 1.0 -14.9 5.0 -3.8 3.6 3.9 5.2
Jan-13 4.6 2.3 -0.2 -16.8 10.5 -9.1 9.4 3.0 5.9
Apr-Jan 5.0 -1.4 1.5 -8.9 3.0 -0.1 ] 10.9 6.3 8.7
11-12
Apr-Jan 3.3 5.2 -0.4 -13.7 7.3 -4.0 3.1 5.7 4.8
12-13

(Source: DIPP)
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12.03 hrs

INDIAN INSTITUTES OF INFORMATION TECHNOLOGY BILL, 2013*

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): I beg to move for leave to introduce a Bill to declare certain
institutions of information technology to be institutions of national importance
with a view to develop new knowledge in information technology and to provide
manpower of global standards for the information technology industry and to
establish other institutions of Information Technology and to provide for certain
other matters connected with such institutions or incidental thereto.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to declare certain
institutions of information technology to be institutions of national
importance with a view to develop new knowledge in information
technology and to provide manpower of global standards for the
information technology industry and to establish other institutions of
Information Technology and to provide for certain other matters
connected with such institutions or incidental thereto.

The motion was adopted.

SHRI M.M. PALLAM RAJU: Madam, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section —2, dated 18.03.2013
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MADAM SPEAKER: Now, ‘Zero Hour’.
it Torer g (Wa): oty HRIRY, .. CEEI)
A WA ¢ BH gl 8 8, qID! gl B B

.. (eTT)

JeTET ARIGAT ¢ BH FIPH] IRI-GRI ATG | MUHT T &, 3Mah! i Jergd|

... (cgagm)

12.04 hrs
SUBMISSION BY MEMBERS

Re: Alleged remarks of a Union Minister against Muslims
and leader of a political party

2 diors PAR (Hreme): ALTE Sfl, AT J3 YR TR H dlell Bl AR o), g9 forg #
MUBT T MU &l o QA1 Usel a1 ¥aT 3R <X & € #IA o 7 g Aidpag w®
fewol 11 99 W Fed 7 We gad {1l (FagH) 98 A WA 8 AT Afh b alks
HA ot SN TS G|l T ST ST & WINUT ol deEl % e sddandl § iR S9a
RIRE AR a1 g g aea St € iR acdpanedl 9 e 21§ aues #res 4
el A 6 AT HA SN 9 IS G| SN 6T § WS Bla] W Ad DY, AT AR

3R o9 a1 B T G| .. (FFE) H g8 WA FHRAT Al gl . (FagE) g AiEHed o

g &1 BRIare! gl ... (qer)

s WAt (s Ot wRae awl): B9 SAW o @ foy IR 2| g gRem sidda T
®El ... (qaT)

N doE FAR ¢ AU Bl gl (JAUF) AT TATISH /G AL (FagT) TE TSI TeAd
T gl...(agm)

A I e T ¢ B, <@ AL ()

AN Yo PAR : I8 I T4 I © [F 39 YR 4 fewelt B SRl &1, (@r@em)

2 I T qE ¢ BE R JAKibalg 8l del ... (FagH)
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2N Yios PAR : g JE-1 DY Sed 99 TS B L. (FaEH) &R HA gkl W) fewelt aRa g
aﬁw%...(maﬁ)g
12.05 hrs

At this stage, Shri Tufani Saroj and some other hon. Members came
and stood on the floor near the Table.

2 I TS qEE: AT G8A BT o | .. ()
G WEGAT ¢ =i oA ¢ AT 3R 3t oA § T ©
.. ()
A WA ¢ I ITD! A1 YA TE §S | TSl IAD! G4 A A A
.. (o)
& HRIGAT ¢ ATYHI IRT & AT AT AT AR P& HEl 67
.. ()
2 oS AR @ 39 AW W gl a1 S Bl qe @ o w9 A ... (Faem)
A WA : P B, AT AIfeY | My AT §fu |
12.06 hrs

At this stage, Shri Tufani Saroj and some other hon. Members went
back to their seats.

2 gerew Rig aqa (A9q9): Jege HeIedl, Bl AT DI qRTeT AT AAAH BT Sl
FHAT 8, I FHRASA] BT & H WDHR D qHET G 8ART Bof & g & as-4-9$
AT, R a1 -IaT 3R Il - < & oy ga- Jre WI9oT 33, gail o<l ard dal
gl PIs 1 GAAHMl & DHacl U&T DI T8l 8, Del F <U H B <@ Alfog| Gt urfédi &
HIg W AT U A o | TAR S G969 B Al 5, Sei Wl 9gd A<l WY &, FHSHT BT
<9 & foy o1 STREIRE 21 39 R AR 9 SR ¥l a1 qdTs 5| S8 991 IR S1fafYy
S W W g 981 & g W HH Als T M| AU Bl QO-B-08 g Wl o, HEl
T ETell e AT @ & AR K O I8, I8 J@AR 4§ Bl & IR Il o 81
SN Th WX H < B /A B @ & forg, <@ & e & oy, <o Bl @
TRG! & g raTst geie @Y, Ieie 3 W W) A | 39 W9or § A1 pal 6 o2 B
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fU oMy g o< A W B, SMUP W [ WA &l AT AHAMl & H DIs U
BT & AT IURIID] DI BIg a1 Bl 8, 34D AR H YL @ So bel| AT AT,
AR fEgall & |1 Bl 8, A SHB! W 9d Ioid HEl| R S DI Sre DI A el
<qEg drel Hel |Ied W U HC BT 98 ST WYY ATl §9S 18 I gAIG a|l J IS
Hel [ gorm 8 sdediiadl © WReIh & 3R JAHMI B SAET UeT ofd 8, qear AN
@ RUC I% FwEd & 5 Jaeme wed e W9 iR fser g wRomR g afifda 2
Rare § 78 W1 g1 T ¢ {5 3961 MREVl BT @Myl o faviy gfaar < =nfzyl ot wed
H gamEET St A T Fer {6 BN U WeER AT B RUIE ot 8, A1 WeeR ST & Rure
B AN B B g A BT H R 89 R D Mpanedl & TP 8 WP R W
RGRIM & AN JAidaral 87 o AGel B4Ig B Yol T? Yd U 3Gl e bl
ol Y| QY Bl AT B ofers H ol FREH-HIST TG DI Yol TP ST qal Pl T
3T e M| a1 A |t sdmaral € &R I ... (c7aem)
e WEed ¢ St g1 WAl Sfl PO bl AT €| 3T Ih! Al QA

. ()
3t gomaw R area : 319 ST dre & oy T HieT 1| SN W SREER | UeT B, B
TG ST B Y T Aeidl, B! dlele Bl T G ® S A AT A (U 3T Bl b A
TSt I P 2l ... (FFEm)
JeAel LIS ¢ A &, SDb! W Al QMY | I dAlet & oy @t o 8

... (cgagm)

2 gemaw [ area @ I8l dei TAd| 1 8 e dlell ... (1aEm)
$it St TATE A o1d A Gl AL |

2 Jomraw Rig area : 78, Hag T8 ... (aur)

3reTeT WEIGHT 1 319 AT MY HAT Sff F AT e & AT 782

A N ywe T F9 Headl Al 2. (FIEH)

N gaww R area @ s R AT & Se? . (@)

# das PR : A AN AR © B W SN g forg Aret AT iR e @ |
A IS : I8 WS ¢
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. ()
A& HEIGAT & 3T ART ITDI AT AIY 6 R e ared o
. ()
AL HEGAT & ITDI AT o A | I8 R HE 8 &, SFD! A oy |
.. ()
ot s PR ¢ 98 vEw AT A SR We o B E ]
A IN e Tl HSH, WS FR B BT FATA B T8l 2 A S FE 9 Fal Bl (Fagm)
& FHGAT : AT ANT RIT AT 57
$ ot v it few, A AT G TR | I € g ave T g
12.09 hrs

At this stage, Shri Shailendra Kumar and some other hon. Members came and
stood on the floor near the Table.

et WAGAT : AT SN, AMYD! R HET g, ATy

... (caagm)
N TN vIE TRt AW, ANDAG BT 7 Pls &H BT 8, T Pls NG 8l 6, 7 T 8l &l
T AdHAe & [l g &1 R T8 fhan g1 oifeh vt wfe faed ardadrg @t ge

o7l...(ag™) MeRT Hie IMddhdlg DI gedl Al (FIgH) Ja ARG W U8l HIdel AR

E1r S o 1 B R 2 R | O 31 ) ) BT G R UG RS Aol | O < 1 B G|
freman? .. (@ger) MeR Hie & a8 JATH-GAAHT HEDR FATSEG] TSt TR H FAra
€, A B A & gl (@agr) e T R Bl 5, 1 qheE| L (@EE) A
STehaTfedl & WeTh &l... (@) # </ & W Hedl g|... (gaur)

A& WA ¢ I MYD! a1 8 T, 3T 6 W13y

... (cgagm)

* Not recorded.
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&l HANSAT : 37 3T T 98 A8V
it Torg g, $w Aiferg |

it Torer Rig (Waem): sreet #RIG, # QNS ATETH W WRG WRER B &9 AT To¥ H
SR YThfaes 3fuerell | O @vg 9 fHami & Bddl B W IS g3 8, S9 Kb
QAT =Tl §| Sad & HENM H A9 Ul & PRV BAR UQ¥ b 20 el H Wl b
THATT AT AT BRA HEM H a1 WM, Al 3R Ml TS & DR HABY THA AT o |
S ARE W A7 15 A Pl 3R Bl I AABR A gg A Ua¥ & 45 Rfel gwriad
8U, 2000 HI$ JW B B T g 8, 1000 I AR AMER R MY, 24 AT fasrer FRa

¥ W Y| A T WIBR A 3 TP 300-400 FIS Y B TEd & o gl 7 |

# ARA WWBR A AN HAT A8l § [ g8l Th Dl JIAT & VoM AN|
QIS b1 A R T S AN o o, I¥a! el WROFAE Joad! A1 Y SR
& RN S F B fHAT Y| 57 WHR G I @ T, D5 WHR [HAEi B denie
B S B BTSN
A& WEIGAT ¢ 371 ool ai, 37T P A1 YANIUS PR ety |

... (Tagm)

2 Foo qAT (IER): HeW, W Y DI b1 AlCH 2. (FaEH) A Y™ DA A B,
R PT Y B TE o &, W Al BT Al a1 A1 <@l 2. (Faer)

JreAeT ARG : US AT Al %@ & U7 SMYHT T8I 8, ST | 37T AT el |

#it WouE qAT : HeH, W YW & AT 39l H, Jeordvs H IR fdeqrad H wad gt
g8 2| fhuM oncER @ TR® Ugd B W ol DE WER 4 H g IR g B v 9w
oot ATt & framl & fog faam Sy ok A wwr wRaR &1 I8 fdw e sy % fasrelt
S a0 a6 B, S B9 B g g, S W@ A Syl L (agE) Arefar & BaEi ©
fo It I Il Uh T Bg IRBR HINT HY, a1 F8 U¥ BT (B HSAT DY AR
U< BT FIeh! STaTaae! Ueel 3R g ARBR DI el |

M fawy gg v (st ok FolaR gluwade): seme weledl, AR MU facd-meiAr §
FIPH A SR 3R # 98 IR 1l 8, 39 WPR DI AG 78l §, B W T8l 2 3R JAd!
A1 €l g1 VAT "e # Pe dredl ... (FaUH) JUSHH-MPIER g W8 & a5 19 © aN
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H HEl ArEdl gl... (aHM) AT & USel HifADING] Bl 1857 H AIFW &Y W DR Y 9,
I G H AN RA ® HIBIRAT 1 O foramedhd fell, FERTS [4, HERSN $7hTd, Hbl
3R ®E! AlQIe 3MfS & Hied BISSH Dl DR IFVSHT-[DIAR GUFE & dZWR g TR
@1 TAT AT| Gell g G AT, A MERHAT BT HHR § d4, 9id § o9 qigep (e TR
q B BT, SR R, S0 Gel, S SHIE Sl 9478 Y, ST Bivl &F Y| UH 2000
BITBIRAT BT &= dlg%éﬁﬂ%l@ﬂ%ﬁ%@ﬁﬁ&ﬂwwwﬁaﬁqm
gY, Ufed 8% ¥ oI 3cd S dab | 9l 7 9 dIgW §1Y Bl gRCS A IR IFD qddD
T8l & HaAl BT RS Afest M &1 ey b o). (araum) AfeT aiHH s TRBR o
I TH BYY BT oS W U HARET FH¥l HT 99 31 21 98 w98 W e g,
SRAT T, Afe ARTT T SH9 AR RSB d & W @A) § 3R 39 89 Bl Waw B
39 S H B AR 3T 2l AARRE & B Sl I8 aIgwR g Nt ameR W e
T 8, I9 & @ U =9 BT g 2. (@) ERl & aswR g9 Bl 99 &1 Il &
S, ...(cauT) g8l HIG-HHIG BT SIS PR (@], B ARBR - SR WY &l @ HifdebiiRal
BT A AR TUYH DI F1 STl HARRA ST BT AHF|.. (@r@er) § AW H=aT g P g9
TR g9 b1 R e g9 ST @ik ST 8w, dic ARAT 99 HH BT 991 8 1 a8
HE MR el 78 T8 IR g1 T Al 7 39 a0 1 BT o W & B U8 DI T,
e SSAM-MHEAR §Y T8 BT TR 81 I 74 8 AT TAYEY Bl AT oD T f
3= S AR B, I DI I HREAT ATY ... (wrae)

MADAM SPEAKER: Nothing will go on record.
(Interruptions) ..."
MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.
12.16 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.

* Not recorded.


Administrator
d. by o1 
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker  in the Chair)
(@)
14.0 % hrs

At this stage, Shri Shailendra Kumar and some other hon. Members came and
stood on the floor near the Table.

MATTERS UNDER RULE 377"

MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Those Members who have been permitted to raise
Matters under Rule 377 today and are desirous of laying them may personally
hand-over slips at the Table of the House immediately. Only those Matters shall be
treated as laid for which slips have been received at the Table within the
stipulated time. The rest will be treated as lapsed.

... (Interruptions)

* Treated as laid on the Table.
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(i) Need to upgrade and rename the Central Board of Direct Taxes as the
Department of Direct Taxes

SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): I would like
to bring an important issue to the notice of Government through this
august house that there is strong resentment among the officers of IRS
about the faulty organizational structure of the Department of Income
Tax. It is headed by the CBDT, which is a statutory authority created by
the Central Board of Revenue Act, 1963 and part of the Revenue
Department in the Ministry of Finance. All the senior officers in the
department including chairman and members are IRS officers. But the
Revenue Secretary who heads the Revenue Department is usually an IAS
officer. The entire problem lies here. Both the CBDT and CBEC function
under the administrative control of Department of Revenue and its
Secretary is from IAS cadre. The Secretary even writes Annual
Performance Appraisal Reports of the Chairman and members of both
these boards. What is most heartburning fact among the IRS officers is
that the Revenue Secretary, an IAS officer, belongs to a junior batch than
the IRS officers who are on the boards of CBDT and CBEC. This means
all the Chairmen and members of both the CBDT and CBEC should
report to a person who is junior to them, which is a cause of concern
among the IRS officers, when all the IAS, TIPS, IIS and IRS are recruited
through the same examination by the UPSC. Nowadays even some of the
top rankers in the Civil Service Examination are choosing the IRS over
the IAS and IPS and most of the female candidates prefer the IRS to the
IPS because of the stable postings and postings in metros.

This means that a higher ranked Civil Services candidate who

chooses the IRS becomes subordinate to a lower ranked candidate who
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chooses the IAS. It affects the dynamism of the Income Tax Department
and the morale of the IRS officers, as everything is to be routed through
the Revenue Secretary.

Therefore, to ease out the problems of IRS officers there is a need to
immediately upgrade the CBDT to the status of a department in the
Government of India by renaming it as the "Department of Direct
Taxes", with its Chairman and Members having the status of ex-officio
Secretary to the Government of India unlike the present status of ex-
officio Special Secretary.

I, therefore, urge upon the Government to upgrade the CBDT to the
status of a Department by renaming it as the "Department of Direct

Taxes".



18.03.2013 62

(ii) Need to ensure proper implementation of Rashtriya Swasthya Bima
Yojana in Pratapgarh parliamentary constituency in Uttar Pradesh

IEHAR ¥ g (Tae): # U GHEd & YAIIe H OIS @R 1 A ®
BRI A D5 DR BT A BRAMT el & | A FHET &3 § 39 1 Ao HR 6
YR HRA DI BMH Th DY bl AT AT ORI A5 U 31 FIEET 9 TR SR T8l fha

HacT 3T BB & AEIH A AN qb Gl B & Al db Jgarg AR JaR & oy
Ry Y 41 1 @ ARE A GEAN fHAT WA 2| BT T BT pr O pu By fedm wa g
Il DA | 2002 B AER W NG X1 & A ggar by 17 gRaR &1 B = B
SR 29 SR, 2012 # YH HAT R 30 TR 7EW & FeiRa w9 § H1s a1 T8 s
3R 1 &3l § Ul Bl DI FM S o7 T8l W 1 Ugd | Bics bRl & A 956
PR P STEl IR ble g4 &I fo fAfPad &1 & 915 W 40 UfI9rd el R Husl drel el
Ugd SR 5 AN &l &1s fQy 1 T a1 972 udlel Bl Jal T8l & TS | BIS g1 D 9]
3T STSl A H 3 FHd W E | 39 I8 9 Aol Bl dF] H H AR ifafiaarnd s
TS 3R B T8 fhar T AT HRU GRGR & I 999 9910 U I I9hT Udh HgiRa
T | g1 el fopar |

WHR ¥ ARNY & b sHB! I HRAs Y AR Tog WY WG &3 H I
R T ATSHT BT WpIA P JHIEDNI &1 H AT fhAT 1Y R B ARBR & Iexd Pl
ORI T <1 A |
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(iii) Need to impress upon the Government of Rajasthan to expedite mutation
of land allotted for educational needs of girls in Alwar district of Rajasthan

it WRA W AEare (SITTR): 39 oF H &g SRAR @ I ARBHN Afgell AARITBIT &
foy yamaRa € | <9 | formua &1 Wi g9 & forg der arforer R T8-98 o
TS S R T | A RIHA] ISR T S dolc WUl 2013-14 H diferdl e @
faery warer <@ | # ous wiemH | gEgHA! off Bl gETs ol diedl g | $9d A=A
3T I BRAT A1EaT § [ IR faRIWepR Jedlel WR W Bl 8l ATSHIS 6l 3R 4T &
[CRIRSISIRCIERIE

ISR & AeraR fo7el # arferept e &1 ufirerd qr <% 9 o d e &I R 2
RIS WRBR 1 drferest e &1 e &) & w=vad 7 fhy § uvg AFrmS Jedid
TTAST SAHT YIS & | VO ORBR - UH Bl | 24.4.2003 Bl Uh AHING GRIT &
T qiferenr et 9 drer yf &1 Fged amded b on g Wk 7 f6 99 dearmrent
WHR B gy Tefiel TR gR1 Smdfed que dI o ad ok Repre # &9t 78 fhan
AT | S Y@US B SHEEl B afd 9 fby S g o 39 99 # § &' Wk ) 3N 9

UYATAR B Gl g |

H B DR g IORAM ARBR A 378 U8 ol g 6 Fael WR R g=ims &l

STTEGE 9T ST 4T $9 AR YhROT B STid Bl Sy |
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(iv) Need to release remaining sanctioned funds for development of
Bharachukki falls in Chamarajanagar district, Karnataka

SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): I would like to draw
the attention of the Government towards the dire need to release full quantum of
sanctioned funds for development of Bharachukki falls in Chamarajanagar
Parliamentary Constituency (Karnataka State).

Chamarajanagar district of Karnataka having dense forest, hill stations and
waterfalls is an ideal and potential region to promote eco-friendly tourism.
Chamarajanagar compared to highly developed regions of eco-friendly tourism
across its border both within Tamil Nadu and Kerala has tapped the eco-tourism
potential to full extent.

Keeping in view the vast scope for setting up of eco-tourism project in
Chamarajanagar district, the Union Government has come forward to develop the
Bharachukki falls with an allocation of Rs.431.85 lakhs . The completion of
project has been hampered by inadequate release of funds. So far a sum of
Rs.140.00 lakh has been released and full amount got utilized and U.Cs. have been
also sent to the Ministry of Tourism. Due to lack of sufficient grant, as per plan
and estimate, many important works have not been started.

Hence, I would therefore urge the Hon'ble Minister for Tourism, through

the Chair, to release the rest of the sanctioned funds in one go.
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(v) Need to retain Town Booking Agents for booking railway tickets
operating under Konkan Railway

SHRI NILESH NARAYAN RANE (RATNAGIRI-SINDHUDURG): I wish to
draw the kind attention of the House and through this the Ministry of Railways to
the problem of booking of train tickets in Konkan Railway. Since most of the
Konkan Railway stations are located far from towns and cities, an innovative
concept is in place, which facilitates issue of computerized tickets through Town
Booking Agent (TBA) at such places in the Konkan Railway that are far from
Rail- Head. These TBAs connect to the stations using modem IT tools and access
the quota provided at the station. There are, at present, a total number of 22 TBAs
in Konkan Railway - six in Goa, twelve in Maharashtra and four in Karnataka,
which issue reserved rail tickets in all classes with a nominal service charge.
Konkan attracts a huge number of domestic and foreign tourists. Besides,
lakhs of commuters commute to earn their livelihood. There has been consistent
demand from the people of the region to provide more TBAs for booking reserved
rail tickets. But instead of increasing the number of TBAs, the Konkan Railway is
closing the TBAs by 31 March 2013 due to change in the reservation policy of the
Ministry of Railways. For this, the people will be facing a lot of problem in getting
a reserved rail ticket. I urge the Minister of Railways to maintain the status quo
and to increase their numbers for the benefit of the commuting public of Konkan

Railway
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(vi) Need to resume operation of oil exploration in Cochin
High of Arabian sea

SHRI K. P. DHANAPALAN (CHALAKUDY): It was discovered long ago that
there is abundant petroleum and natural gas deposits in the offshore of Cochin
high in Arabian Sea. Even though ONGC conducted oil exploration operations
in August 2009, drilling discontinued after 130 days. Though no oil reserve was
found after the first phase of explorations in which 6000 meters rigged at 70
nautical miles away from Cochin, the analysis of geographic samples
confirmed the presence of oil and natural gas reserves in Cochin High. At that
time Govt announced that oil explorations will resume shortly by inviting
tenders globally, but the same has not materialized so far. Experts in the field
opine that it is quiet common that primary attempts of exploration might not
be fruitful. Even in oil rich Gulf sectors, oil reserves are found after digging
thousands of meters in three or four wells. The case is similar to Bombay High,
Gujarat sector and Krishna-Godavari basins where successful oil mining is
undergoing. As oil exploration is very expensive, Govt may engage foreign
companies in the field considering the ever increasing demand for Petroleum
products in India and the huge amount of foreign exchange needed for the
import of petroleum products. Besides, the State of Kerala which is badly
affected by the steady increase in price of petroleum products to run its power
projects and public transportation systems, the production of oil and natural gas
from Cochin high would be of immense help. Besides, the presence of Kochin
Refineries Ltd (KRL) nearby would be a boon to the oil production aspirations
of Kerala. In addition, the Public Sector Enterprises like FACT, HIL, HOC etc.
facing difficulties due to higher price of fuel will also be benefitted. In the
broader sense, India could save a considerable amount of foreign exchange by

recovering the estimated 66 crore tonne of oil reserves at Cochin High.
Hence I request that the Government may take immediate steps for

resuming oil exploration operations in Cochin High as early as possible.
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(vii) Need to expedite completion of Gosikhurd Irrigation Project in
Bhandara district of Maharashtra

2 ARCRE Aot AN (TSRRIEN-RAR): 48RS 98 & IR, TR, WUSRI Sl
aRASET af 1981 # URW @ T o | 39 uRATOHT &1 T B 9gd & i iy & 8
@ DR T TP YU TGl B FHT 7, D TR &F BT [GHN g B WD
2| R w1 I8 IRAISHAT URY & 15 oY, I9 FHY SHG! STTHING dNTd 372.22 RIS w0
off, ST 3T 15.21 AT G&PR 5659.10 HIS WU 81 TS & | GRATSHT BT FHI0 S q97 WR
RN T B DI Y T DRU 5 URASH & oY ATl SRR BT AR BT § @& BRA
=

R AT &7 TeieRiel TR U Sfearny aged &F 2 | 39 & & a=gR el &
T feam qur e S aifd Ues gu € ofk Wl W & @ & @1 W URige e
URATSAT A el YT BT o1 | lfep URATSHT &1 B A9 W QRN T 81 & BRI [hAr
IO fY BT U & erwra H Rifad wE R € |

3rd: U IR 3 A SRR 4 R © {6 98 =iy WR W g9 YIR0 bl Aig
Farg 5 arigs Rrard aRaom &1 o9 9@ frat gy smdfed @t 8 2 f s avmif¥
B fha-fope Tl & =g fohar T 2 3R o aRAST # fopd RO A face v @1 © ?

W ¥g W R 2 6 ds AR 39 uRATSHT b1 e q)1 fy S &g sfavad
heH JAIY, fA TaRTerdle I gHifad &l ol 4 e gg Uil Sucrel Bler Taiatarg
FIfd ekt 3 IRITSTT A AT BRI Bl A gR1 4 IS 9 |
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(viii)Need to address the problem of unemployment
in the country

£ AR T, IER (THYR): < ¥ SRR Ueh Sqcid AT G901 S R8T & | L1 ADeiich
JoIT IeaaR RIe 1 8IS o= &3 H ISR Jord T81 8 A RIfed Jar RINR, garer iR
foRrem & T # S @ F | FecieRer # AT SN & 9 WRBR B e deelt iR
WHN AHRAT HH B oF il AT & qud Susdl & s & SR W okl ©
TH TR HAOGY Bl B F RIS H 3R IR g8 © | s Wi SUhAl # SdIaT 96
T 2 AfhT AU HH B W 2 | IIAYId T & A TR SR FHerdl F Rorm f3=1-
gfifeT 9 W 2 | TR Q¥ H IR Gord B I8 AERHAT § | BAR 9 H Hd @A
AT 3R WGHids FHET €, 3UD! AP H MR T96R 89 RMY &R R I8 M R
AR GRIT &R o & | @9 Al B S@T AR 39G MR W HREF & gR
IAET PRI H WM WR W AR SUAE IR Fhd & | 1 89 fIea & Fa) 9 gan

HET dTel <2 99 8, 39 Il JaT STl & 8T Pl AR SUAL BRI DI qd 89X © |

TRBR AR FoId & o7 Y HEH ISTHR ASHIRURE HRIHH I & ol 3R Mg | refr-
Qe B @Al W g TS © | RIONR Jarsi Bl Ren & glaer e Fawn gierr iR
AT & oIy 01 W IS HRAT BN | FThT AIbR) = ASHIR AT HGA1T IUTS T8
BT TG TP ATONIBT & foI ASHIR HAT S BT WI@eT™ 1 ARy | SRISFIR aRaR &7 9re
T T SAY 3MALIH RSN AT & B H WWHR F AR IRl § | KRR § A0S
BT 3R SAAIND dqedl §RI YT BYGT o B IR Al DI < §Y gaArsl bl
WY WR W AR & B oy # WHR A 499 A I S D1 A HRal gl
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(ix) Need to provide hassle free service by BSNL to the customers in border
areas of Bellary and Sirguppa regions of Karnataka

SHRI SHIVARAMA GOUDA (KOPPAL): I draw the attention of the
Government towards the problem being faced by the B.S.N.L. consumers
residing in Bellary and Sirguppa border area. B.S.N.L. is having a tower in the
area. Bellary is situated in Karnataka State whereas Anantapura is a border
district of Andhra Pradesh. When a person having B.S.N.L mobile enters the
border area of Karnataka, without roaming facility, is unable to receive the
mobile services of B.S.N.L of Karnataka though the tower is located at
Bellary within the State itself. So B.S.N.L custumers residing in border areas
along Bellary and Sirguppa in my Parliamentary Constituency are paying
roaming charges, call charges even for incoming calls when they use the
B.S.N.L service within the State itself.

I, therefore, urge to look into the technical defect in signals of BSNL
service in border areas along Bellary and Sirguppa in my Parliamentary

Constituency and take necessary remedial measures in this regard.



18.03.2013 70

(x) Need to undertake electrification of villages in Banda and Chitrakoot
districts of Uttar Pradesh

3t IR &.RE uca (qian): # IWBR BT &1 AT AP Asd B [q9T H MHT BRI
g b A Sl HAT S §RT g4 W 300 W SYYS A@El drel al/AoRI/gRal B
TN e fRa M E | A% @Rl il Sude T8l Bl T g [ o 9@ A wial @
faredieror 5g fafed fhar T 8 | STR uew # 39 19T &l W Widhd 781 831 © |

feragpe vd diar 9fzd SU. & ool & TN W B W Al H Al 9N H
ot T fhar T @ SEfe el 3 A S WER S AT F WSl ST g § | W
WAl || & & dial U faagpe ot | 41 ofel W q-gR a9 Mial/AoRI/gRal H faStell @l
ugdl @ R &3 & fJer a1 o/deg 8l B © |

3T A ARBR W ATE © b Ioad AT DI GHRAT B &4 A [9d gU o9 fazm |
S Bed IO BY WX Wl W &3 b dial U4 faEgpe el & 300 ¥ 3Afde srardl arel

T /HSRI/gRAT b1 fIEThRor B Bl AT BT g |
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(xi) Need to undertake repair of G.T. Road between Kanpur and Bilhaur and
also make provision of medical facilities with Trauma Centre along the road
between Kanpur and Delhi

3t oEld PAR vaa (FR@): WY I9dy e faRkE (S0¥0) & i drgR-aceiR-
BHIO-UC-IaR-3eA TG-g el aUeR-TIoITae-faeell A1, S IS A gRI awdrl 11 o],
BHR TORAT & | AT < P Y FAeaqt 9 VRrEfie S Ant 7 | 3w Ant @ el o
BY & BRI AT BT YR 919 §491 BT & | U d1ol 987 9 39 71T Bl IR o F &l
TR ST BT T B ST & 8, offbd ol a9 39 AN & IR o § gRafaa T8 fhar
g | R SR ¥l oY fF MR s gHear Bnil Jedl 8, R Sl |rl &l 9 8
SR © 3R g€ W= § AR AR W | "R W8 9 © |

W AT &7 e 9 IO 9Tl 39 A1 & dHR-IeR TR B R agd &
WX Bl WA P QA W g8l TE-9IE d9-a$ NS a9 MY B, /D! WA A TE B A
W2 | 59 AN & @A F G fHhdsll doiae Aok | WUD BRI W @@ Bl
AR D1 BRI el fhar S e ® |

W D% WHR A JIRY 2 & 98 PHAR-Ae@R-b~I9-Uel-dar-3ei i Te-golaer-
MiSAETE-feeel! AN WR Ud ge Mitad @@ & uvan agfad Rfean da1 Sude Suaer
PR S D AI-A1 @R & Rde Th oMT AR & Rl By o iR a1 & 59 Al
BT SAUTGR B §Y AP AR o DI TN AN 3R I AN TR RaROR, AR, ITRIYRT
H 91 IS9s TS B M B O HROT My 3T iR gHeTd @1 @ B, SHD! Jid eI
HRAT ST |




18.03.2013 72

(xii) Need to stop land erosion caused by the river Ganga in Maner block
under Pataliputra parliamentary constituency, Bihar

W. ¥F TN Aed (Tefagy): # AR yee, gedr (MER) ¥ W 98 & 989 & HRO A
R Y Hea © FdY H Dard ARBR B &N e e g |

AR YRGS WY GHE & UIeeligd H ST © | 3fJHed URIgd &l Uh RUc &
IR AR &S & #erdl <refl, fhe-alewr, fbar -foew, safe Siel w) 71 74 & 98
@ DRU YA BT AAMD Berg 8 T & | a9l kg W I T DI OGE e A I§ bard
gfcray BT 8 | ey AU & Il Ud g8f 81 dTel Al W Rl 91 ¥&dl & |

TR Hed B F AT BIH! X §U & T T I ST B Hiady BI6! HicArsal &l
AT HRAT TSl B |

31 WY Tl |ATET HA St A g ® % 39 W Fer@ B 1 I Jd 7 |
U & ueIfawIRAT B smavye Ay © den 39 W9y H QEdreld Ao W 918 oY
o wfasy & widl den ST @ el A R B Web qm TRl Bl S EHd 3R
SRgA e foret faar da |
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(xiii) Need to float tender for railway wagons requirement
in West Bengal
PROF. SAUGATA ROY (DUM DUM): The wagon building industry which is
centred mainly in West Bengal and employs thousands of workers are facing
crises due to non-floating of tenders by the Railway Board. The average
requirement for wagons per year is 16000 but so far Railway Ministry has not
taken any step in the matter putting the industry in jeopardy. As a result big
wagon manufacturing units like Texmaco, Titagarh Wagons, Hindustan
Development Corporation Limited are considering to lay off workers. Immediate

steps are called for from the Ministry of railways to float tenders.
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(xiv) Need to set up a separate Ministry to look after the welfare
of fishermen in the country

SHRI A.K.S. VIJAYAN (NAGAPATTINAM):1 would like to request the
Hon’ble Prime Minister to consider setting up of a separate Ministry for the

welfare of fishermen in the country.

In this regard, I would like to draw his kind attention to the innumerable
sufferings of the Indian fishermen in various States. Our country’s maritime
border is very long. Fishermen of our country venture into sea for their
livelihood. However, they are left at the mercy of the authorities of the
neighbouring countries such as Sri Lanka, Pakistan, Bangladesh, etc. It is very
often reported in the press that our fishermen are abducted by the Navy/Coast
Guard of the neighbouring countries. These innocent fishermen who venture
into sea for fishing purpose are put into jails and are tortured by the authorities
of the neighbouring countries. They are released only after efforts by the
Government of India. The fishermen of my State Tamil Nadu are very often
victims at the hands of Srilankan Navy. Moreover, our fishermen should also
be given welfare benefits by the Union Government as most of the families of
the fishermen are dependent solely on fishing, which is not very remunerative.
It is very important that the families of fishermen should be provided facilities
like health, education, housing etc. They should be imparted requisite training
and other equipment essential for fishing. It is, therefore, very essential that a
separate Ministry should be established at the Central Level to take care of the
interests of fishermen including their security, while they are fishing in deep
seas.

I, therefore, urge upon the Union Government to consider setting up of
an exclusive Ministry for taking care/dealing with the issues relating to

fishermen so that their problems are addressed in a time bound manner.
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(xv) Need to upgrade Muzaffarpur-Deoria-Taraiya road
into National Highway

ST, g gae R (deneh): f[SER Isar=iid GOuhRqR A SaRAT I AT F$H Bl I
RIS }ET BT ol &A1 SHfed # § | i T8 wed Al el B Sl 8 3R TS gl
SUAIE | T IR IR & AFel § 984 VoSl &7 & | 4 H I ARBR T JoAFHRYR
A qalRAT A FERIS AP B U0 1 8 T Bl 2 |

3: AT 7 [ OAPHRYR & <aRAT ¥ AT (AR RTT) FSh DI U T BT GOl
faar g forel 4 5w 4 el woll T | 3fd: IS W g HIR WAl & SER W)
HRATE Bl S|




18.03.2013 76

(xvi) Need to set up a Railway Coach Factory at Kharagpur
in West Bengal

SHRI PRABODH PANDA (MIDNAPORE): Kharagpur is recognized as a
very important division under the South Eastern Railway. Kharagpur
Railway Station itself is famous for having longest Platform in the
country, remarkable infrastructural facilities, huge workshop etc. This
Station is located in a very strategic area of eastern India. The station
is surrounded by huge railway land which has remained vacant and
unused over the decades. Hence, it i1s suggested that one Railway
Coach Factory may be set up for the best use of Railway property that

can cater to the Railways particularly to the eastern part of India.

I urge upon the Railway Ministry and Union Government to consider this

proposal at the earliest.

... (Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 3 p.m.

14.02 hrs

The Lok Sabha then adjourned
till Fifteen of the Clock.
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15.00hrs
The Lok Sabha reassembled at fifteen of the clock.
(Shri P. C. Chacko in the chair)
. ()
15.0 % hrs

At this stage, Shri Ghanshyam Anuragi and some other hon. Members
came and stood on the floor near the Table.

... (cgaygm)
MR. CHAIRMAN : Hon. Members, please go to your seats.

... (Interruptions)

QU ARG ¢ Y AN (U1 IS I A q XS B
... (qEr)
MR. CHAIRMAN : Please go back to your seats and raise the issue from there.
... (Interruptions)
MR. CHAIRMAN : Hon. Members, you can raise the issue from there.

... (Interruptions)

15.01 hrs
SUBMISSION BY MEMBERS.... Contd.

Re: Alleged remarks of a Union Minister against Muslims
and leader of a political party

[uTafar wEed : goma| g S, oo &g diferg|

.. (o)
A g Rig area (AAgR): FUUia S, g9 519 sddardl w3 ). ([rEum)
AUy ARG : 3MYD Adl 9lct I §, 3T AT T+ Hie W Tt Sy |

... (cgagm)
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15.02 hrs
At this stage, Shri Ghanshyam Anuragi and some other hon. Members
went back to their seats.

2t o [ a1ea @ Hey, g9 ANdar] iR JHAAAIRE Pel ol Siq d% 59 931 DI
HE dlel HAI B AT T8l [HAT S, 9 TP §H Fed | i F TS dSU| R BH
3MAHaTGr &, 1 31 FHO-UF QI 3R STt FSll| 3779 A1 A1 #A1 DI q@ S A1 1 S’ |
JMYBT 37 1 § I Ub HIH BIAT US| A9 AR Dl ATdhars] AT Fddhdral o Fafed bal
2 g FET & B HE St B Hal § &R Al St B wal © {6 g9 N @ srddmartadt
ey F A Ad B ot dE g E A wl el smddmardt 2?7 oTR T W 9 B,
THE! B, GOM-HelH © 3R 379 A UH-18 BRI urel H W ® 2 3R a9 1977 H Hoar g
St iR & - e ff 1w g @ft sddard €7 oFR B sTdmaral dEl 8 a
g oot AT a7 w5 1 Hfed 9 gersvl

MR. CHAIRMAN : Let the hon. Minister respond?

... (Interruptions)
MR. CHAIRMAN : Please listen to the Minister.
... (Interruptions)
MR. CHAIRMAN : Let us listen to the Minister.
... (Interruptions)
MR. CHAIRMAN: You please allow the Minister to speak; then, you can speak.
... (Interruptions)
et e @ dun e Brt Wit (s ewar ) HElew, W ey 39 9 &
Had U WIERY FGW T8 &l I A1 8 3R 3BT b a1 W b AERY T ST el
& # $DI HIGTIS BT AR AT &) ... (FUF) S A HE T3 2, Sl GAN 8, § 3UDT Wa

YR BT G ... (FIem)

MR. CHAIRMAN : Please listen to him.
... (Interruptions)
MR. CHAIRMAN: Let the Minister complete his response.

... (Interruptions)
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MR. CHAIRMAN: Please take your seat. Please listen to him. 34 dfsg|
... (cgagm)
| ARl : #3fl AEIGT B U I HIAT B Qg |

... (c@agm)

$it B AR § FaT H g B el drsdl § die SER @ 8 I SR D 8, (FIY) U I
TP SR B AT TR 8 59 YBR B IR (R U YHR & I B 89 A9 [HoAdx
a1 ®=a € @R B BRU| .. (ragr)

2t fARreia ga (Trsen): a1 wRard U9 R U BR QR (Faer)
[HTT FEIed ¢ U9 HHY] T8 DIt |

.. (e
M BHA TRA: W D g1 & de ® b deT & Dot AR o7 a9 51 H sue wemw o
T Tl SR Gl A aeT &ear g b g8 AeF T ddbord Fa 2l e TR fa|
IS 3iR amaeded faom4 8, 3T Sid € 6 onf&a 2. (aem)
2 Fels AR (HIPEEY): fHaD RO ERE gI;AT?
MR. CHAIRMAN: You can speak after him. Why are you interrupting him?

... (Interruptions)

Mt dHa TR # 1 onfia WX W g, o fhg Wg # T AW ey Arg a1 Rolge wR wdhd 2
.. (g # @1 i PR @M gl (9gm)
MR. CHAIRMAN: That will not go on record.

(Interruptions) ..."
#it B AR A AT G AU © 1 37Tl IR G e el 3R 8H Aqdh! Fad & BRI A

<Y MR ¥ JEiT B L (@raeT)

MR. CHAIRMAN: The hon. Minister has expressed his regret. On behalf of the
Minister, the hon. Minister of Parliamentary Affairs has expressed regret. Why don’t
you accept that? What more can be done?

... (Interruptions)

* Not recorded.
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15.07 hrs

At this stage, Shri Shailendra Kumar and some other hon. Members
came and stood on the floor near the Table.

MR. CHAIRMAN: He has already expressed regret.

... (Interruptions)
MR. CHAIRMAN: I request the hon. Members to go back to their seats. The
Parliamentary Affairs Minister has expressed regret on behalf of the concerned
Minister. This should settle the matter. I request that you may please go back to your
seats and allow the House to function.

... (Interruptions)

MR. CHAIRMAN: The House stands adjourned to meet tomorrow the 19™ March,
2013 at 11.00 a.m.

15.09 hrs

The Lok Sabha then adjourned till Eleven of the Clock on
Tuesday, March 19, 2013/Phalguna 28, 1934 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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